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Act No. XI of 1948 -

[PassEp By THEE DoMINION LEGISLATURE] -
An Act to provide for fixing minimum rates of wages in certain employments.
(Beceived the assent of the Governor General on the 15th March, 1948)

H

HEREAS it is expedient to provide for fixing minimum ;ates of wages in
ceriain employments; :

it is hereby enacted as follows:—

4. Short title and exztens,—(1) This Act may be called the Minimum Wages
Act 1948

4 wheale R ” %
Y (8) It extends to sll[the Provinces of Indissoccepl the shafiobdamvmus: 3
2. Interpretation.—In this Acf, unless there is anything repugnant in the
subject or context,— (‘”ﬂf( LR BP0 ) ] ﬂ,‘

{a) “‘adult”’, "“adolescent’’ and ‘‘child’’ have the / meanings respectively
assigued to them in seetion 2 of the Factories Act :

d);
(b) “‘appropriate Government’' means— o Elu,,a #‘MWMW

(i) in relation to any scheduled employment camed on by or under
the authorlty of the (,entral Government:, _

relation W a mine, ouneld or ma]or pom or cmy corporatlon establish-

ed by an Act of the Central Legislature, the Central Government;
d; - .
mis | ésraxag&'/
(#) in relation to any other scheduled employment,. the Provi .
Government;

* (o) ‘'competent authority’’ means the authority appointed by the. appre-
pnate Governmeny by notification in its official Gazette to ascertain from time.
¢o time the cost of living index number applicable to the employees employed
in the scheduled employments specified in such notification;

(d) “cost of living index number’’ in relation to employees in any scheduled
employment in respect of which minimum rates of wages have” been fixed,
means the index number ascertained and declared by the competent authonty
py notification in the official Gazette to be the cosg of hvmg mdeg number
applicable to employees in such employment;

ON emplo.yer means any person who employs, whether directly or through
another person, or whether on behalf of himseltf or any other person, - ohe! or
more employees in any scheduled employment in respect of which "minivhurh

.. rates of wages: have been fixed under this Act, and includes, excepf in sub-
’jaeetwn (8) of section 26,— :

(i) in a factory where there is camed on any scheduled employ- .
men} in respect of which minimum rates of wages hava been ﬁxed
-under this Act, any person named under clause (s=ei=se} IR

o /w@ﬁ@e’émﬁn@@waﬁthe«@‘aebmxes@ﬁwww%ﬂ, 83 manager of

4 the factory;
i [ (#i) in any scheduled employment under the control of any Gov-’
51 wtument in India in respeet of which minimum rates of wages

been fixed wunder this Aect, the person_-or. authority .appointed .-

by such Goyernment for the supervxsxon and control of employees of

“where no person or authority is so appointed, the head of the De-.
pa“%ment

havs

5

1R

- (i) in any scheduled cmployment under sny locay B‘uﬁmi‘iv‘)
‘1:"res§)ecb of whlch mmmmm rates of wagen hes bmv‘ ﬁ}’a& undér tm, '

Jioanthoriby for -the sunervision.
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sontrol of employees or where no person is so appeinted, the chief
executive officer of the local authority;

(v) in any other case where there is carried on any scheduled
employment in respect of which minimum rates of wages have been
fixed under this Act, any person responsible to the owner for the
supervision and control of the employees or for the payment of wages;

{f “prescribed’’ means prescribed by rules made under this Act;

. (@) ‘‘scheduled employment’” means an employment specified in the
chedule, or any process or branch' of work forming part of such employment;

1) "Wages"' means all yemuneration, capable of belng expressed in ferms
of meney, which would, if the terms of the contract of employment, express
or impled. were fulfilled, be payable to a person employed in respect of his
emplovment or of work done in such employment, but does not’include—

£%) the value of—
(4) any house-accommodation, supply of light, water, medical
attendance, or
(b) any other amenity or any service excluded by general or
speclal order of the appropriate Government: '
) .anv eontribution paid-hy the employer Yo any Pension TFund
or ‘Provident ‘Fund or under any Scheme of social insurance;
- © - (i) any travelling allowance or the value f any %ravelling
‘concession;
(iv) any sum paid To the person employed %o defray special
expensés enfailed on him by the nature of his employment; or R
(v) any gratuity payable on discharge; »

() “emploves”” means any person who is emploved for hire or reward to do
anviwork, skilled or unskilled, manual or clerical, in a scheduled employment in
respect -of which- minimum rates of wages have been fixed; and includes an-

. otitsworker to whom anv articles or materials are given oubt by another person
to be made up, cleaned, washed, altered. ornamented, finished, repaired,
adapted or otherwise processed for sale for the purposet f the trade or business
‘of:dhat obher person -where the process is to be carried out either in ‘the: home:
of;ithe-out<worker or ih some other premises not heing nremises under the

* ;sentrol .and management of ‘that .other person; and also includes an employee
Aeclared to®e an employee by the appropriate Government; but does not -in+

" ‘elude.any member of the armed forces of the Crown.

#Fixing of i Fhe™

years in the case of an emibloyment gpict.

fied in Pa\g'[\si\the Schedule. or

fb)-'reView‘at‘a uch intervals as 3t may $hink fit. such intervals not to eXceed

five vears, the minimum rates of wages so fixed and revise the minimum rates,
if ‘necessary: . i "\ '

“Provided that thé appropriate Governmel\'{, shall not be required to fix

goliimum rates of wages in respect of any, sgheduled employment in Whl-?h

' #here nre in the whole Preswinea less than one Yhousand employees engaged in

B L

» (rey
.gach employment. : {stak 1
- (8 The appropriate Government may fix--

2

la) o mmimum " s for fi,l,‘ll_f},“fo!f‘k

(hersinafter ref

XY

wo years ip ény other_cass. from the “eoime
mencement of this lﬁ%zg the casé‘xmay be, from the date of the notification
ander section 7 includingsthe_employnient in: the ‘Schedule, the minimum rates

red
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(b) & minimum rate of wages for plece work (hereinafter referred
to as ‘'‘a minimum piece rate’’);

-(6) & minimum rate of remuneration to spply in the case of

employees employed on piece work for the purpose of securing to such

, employees a minimum rate of wages on a time work basis (hereinafter
- referred to as “‘a guaranteed time rafe'’);

(d) & minimum rate (whether a time rate or a plece rate) to apply
in substitution for the minimum rate which would otherwise be applie-
able, in respect of overtime work done by employees (hereinafter refer-
red to as ‘‘overtime rate’’). \‘

(3) In fixing or revising minimum rates of wages under this section,—

(a) different minimum rates of wages may be ﬁxed;"for-—

(i) different scheduled employments ;

(i) diff-rent olasses of work in the same scheduled employment ;
(i) adults, adolescents, children and apprentices;
(iv) different localities;

(b) minlmum rates of wages may be fixed by the hour, by the day
or by any larger wage period as may be prese'“od:
Provided that where any wage-periods have been fzed under section 4 of %he

Payment of Weges Act, 1086 (IV of 1988), minimum wages shall be fixed in ac-
aordance therewith.

- 4, Minimum rate of wages.—(I) Any minimum rate of wages fixed or re-
vised by the appropriate Government in respect of scheduled employments
under gecbion 8 may consist of—

(1) s basic rate of wages and & speclal allowanoce at a rate To be
- adjusted, at such intervals and in such manner as the. appropriste :
Government may direct, to accord ag nearly as practicable -with the
.variation in the cost of living. index number applicable %o sueh:
workers (hereinafter referred to as the ‘‘cost of living allowanse®);: =~
or . o
(i) a basic rate of wages with or without the cost of living allaw-:
- ance, and the cash value of the concessions in respect of supplies of:
5 . 1o essential ‘commodities at concession rates, where so authorised; or -
: (i) an all-inclusive rate sllowing for the ‘basic rafe, the cost of:
* living allowance and the cash value of the concessions, if any.
" “"(2) The éost of living allowance and the cash value of the concessions in’
respect of supplies of essential commodities at concession rates shall be com.’
pated by ‘the competent authority at such intervals and in accordance . with: -
such: directions as may be specified or given by the appropriate Government. . ...
‘6. Procedure for fixing minimum wages.—(1) In fixing minimum rites ot
wagbs in resnech of anv scheduled emnlovment for the first time under this Aet,
the appropriafe Government shall either— :
(a) appoint & commitfes to hold enquiries and advise it in thir be--
half with such sub-committees for different localities as it may deem:

expedient to appoint to assist such committee, or :

(b) by notification in the. official Gazette. publish its  provosals’
for the information of persons likelt o be affected thereby and spe-
nifv a dafe. not less than two months from the date of the notifica:=

" tion, on which the proposals will be taken inlo consideration.

_(9) After considering the advice of the committee appointed under clauss >
fa\ df_si"i"h-’secﬁon (1. or as the case mav be. all renresentations 'r'e,(_;mved’ h_v it
befare the date specified in the nobification under elause (b) of that sub-section; @

sk



R

g

5
€

e Seedes. Loy A-D-19%D.

i : Mznzmum Wages S tAdE |

the appropnate Government shall, by notification- in the official Gazette, fix
the nmunimum rates of wages i respect of each scheduled employwment, snd
unless -such notification otherwise provides, 1t shall come mto force on the
expiry -of three months from the date of its isgue.

6. Advisory Committees and sub-committees.—For the purpose of  revising
minimum rates or wages fixed under this Act, the appropriate Governinent shau
appoint as many advisory commuttees and sub-committees as it considers
necessary t0 inquire into the conditions prevalling in any scheduled employ-
ment and to advise the appropriate Government m making such revision in
respect of that employment.

7. Advisory Board.—LFor the purpose of co-ordinating the work- of com-

‘ittees, sub-committees, adv1s01y committees and advisory sub-committees

appointed under sections 5 and 6 and advising the appropriate Government:
generally in the matter of fixing and revising minimumn rates of wages, the
appropriate Government shall appoint an Advisory Board.

8. Oentral Advisory Board.—(1) For the. purpose of advising the Central and
Governments in the matters of the fixation and revision of minimum
rites of wages and other matters under this Act and for co- ordmatmg the work
of the Advisory Boards, the (Jenbral Government shall appoint a (.zentral Adv1-
sory ‘Board.

.(2) The Central Advisory Board shall consist of persons to be nominated b

the Central Government representing employers and employees in the scheduled’
employments, who shall be-equal in number, and independent persons not’
exceeding. one-thl_d of its total number of members; one of such independent:

_persons shall be appointed the Chalrman of the” Board by the Central Govern-
ment.

-9, Composition of commitiees, etc.—Each of bhe comnutbees, ‘sub-coms
mittees; - advisory committees, advisory . sub-committees and the Advisory
Board shall consist of pérsons to be nominated - by ‘the appropriate Government

- repiresenting employers and employees in the' schieduled employments, who shall
be equal in number, and independent persons not exceeding one-third of its .
total ‘number of members; ome:of such’ mdependenb persons shall-be appomted

- the Chairman by the appropriate Government. . : .

10. Procedure for revision of minimum rates of xrages ~—(1). Before revising
- gny minimum - wages fixed under this-Act, ‘the appropriate Government shall
“consult all advisory committees appointed under section 6 to inquire into the

eonditions prevailing in the-scheduled employment concerned, .and the Aﬂnsory

Boaxd also:

@) Revisions of minimum waoges shall be notified by the approprlate GoVem-f .
__ment in the oﬁﬁclal Gazette, and unless -the notification otherwxse prov1des, it

11, Wages in kind.—(1) Mmunum wages payable un&er th1s Act shall be

~ paid in cash.

- (#) Where it has been the custom to pay wages wholly- or partly in kmd the
appropriate Government being of the opinion that it is necessary -in the ecir-
gumstances of the case may, by notification in the official Gazette, auhhorlse
the payment of minimum wages either wholly or partly in kind.

(8) If the appropriate Government is of the. opinion that plovmlon shuuld be

Man for +he mnpﬁ]v of. acgnhtnﬂ commodities n{' nnnneumr\h ral‘-‘ew’ the aporos

Oi uid COMIIIONRIVITS [tz Lhi-IS153 100 41 ae appro-

prlate Government may, by notification in the of‘ﬁc‘al Gazette, authorige the
owsxon of such supplies at concession rates.

(4) The cash value of wages it Kind and of conccsnonié i i‘eépéun of  sup-

e

-ﬂheﬁ of essehtial commodities at, concession rates autl nscd undu sub- ﬁc(,{q()ma,‘
~(2) and (3) shall be estimated in the preseribed men' :
é * . . N ) )
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w12 Payment oi minimum rates of wages.—(I) Where in respect of any-i
scheduled employment & notification under section 5 or section 10 1s in  force,
the employer shall pay to every employee enga.ged in a scheduled employment;
under hun wages ay a rate not less than the minimum rate of wages fixed by"
such notification for that class of employees in that elnploymens withouy any
deductions except as may be authorised within sueh tie and sulijéct to sucu'
conditions as may be prescribed. .

: (2) Nothing contained in this section shall affect the provisions of the Pay _
" ment of Wages Act, 1986 (1V of 1936).

’ "13. Fixing howrs for & normal working day, etc.—In regard to any scheduled .
: employment mininum rates of wages in respect of which have been tixed under.

< this Act, the appropriate Governnent may— .

5 - (@) ux the nuinber of howrs of work which shall constitute a nornaj.

‘ . working day, inclusive of one or more specified 1uber vals;

(b) provide for a day of rest in every period of seven days which shall be
allowed to all employees or to any specitied class of ewployees and
for the payment of reniuneration wm respect of buch duys. QL pess;. .
. (¢) provide lor payment for work on a day of rest at.a 1d’oe uot less than
. ° the overtime rate. ;
. .A4. Overtime.—(l) Where an employee, \»hosﬂ minimum rate of wages is
fixed under this Act by the hour, by the day or by such a longer
wiage-period as may be prescribed, works on auny day in excess of the number
of hours constltutmg &' normal working day, the ewmployer shall pay him for
every hour or for part of an hour so worked in excess at the overtime rate fixed
under this ‘Act or under any law of the appropriate Govemment for the time
" being in force, whichever is higher.

(@) Nothing in this Act shall prejudice the operatnon of the. provxsmus of
Saeh Gl T “‘M%me-&eﬁ,—ﬁ)ﬁ‘r'@m in any case where tnose
~rnvigions are applicable.

5 Wages of worker who works for less than normal workmg day. ——If an
loyee whose minimum rate of wages has been fixed undér#his' Act by the
- (Works on any day on which he was employed for a period less than the
requlsn;e number of hours constituting a normal workmg day, he shgl, save
as otherwise heremafter provided, bé entitled to receive wages in respect of
work done by him on that day as if he had worked for s tull normal working
day: ‘ , o

Provided, however, that he shall not be entitled to receive wages for & full

normal vxorkmg day—-— .
‘(i) jn any case where hlS failure to work is caused by his unwils -
lingness to work and not by the omission of the employer to provxd
him with work, and
(i) in such other cases and ecircumstances as may be’ prescnbed :

16. Wages for two or more classes of work.~~Where an employee does two. 9
more classes of work to each of ‘which a different minimum rate of W&geg i
applicable, the employer ghall pay to such employee in respect of the tim ,
respectlvely oocup1ed in each such class of work, wages at not less than tb.e,’
thinimum rate iu force in ‘respect of each such class.

B

ploved 0n mece w mk fot \\hlch mmlmum ‘time rate und not o minimum pleos“
ra(,e hae been fixed under this Act, the employer snall puy o such cmp :
ges ot not less than the minjmuin bime rate,

18, Maintenanes of registers and records.—(1) Tvery employer shall in
tain such, registers and records giving such pameulan ‘of employoc,s empley
o by_ him. #he. work. verforrued by them, the wages piad to them, the o

cv&,f, 5
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given by them and such other particulars and in such form as may be. premrlﬁ#

. (2) Every employer shall keep exhibifed, in  such mannéf as may .
oribed, in the factory, workshop or place where the employess in th?sg}?egle:d
employment may be employed, or in the case of out-workers, in such factory,
workshop or place as may be used for giving out-work to them, notices in the
presoribed form containing prescribed particulars.

.. (3) The appropriate Government may, by rules made under this Act, provide
for the issue of wage books or wage slips to employees employed in any schedul-
el _employment in respect of which minimum rates of wages have been fixed
fmd. prescribe the manner in which entries shall be made and authenticated in
such wage books or wage slips by the employer or his agent.

19. Inspectors.—(J) The appropriate Government may, by notification in the
officlal Gazette, appoint such persons as it thinks fit to be Inspectors for the
gn"po;en 0':1 this Act; and define the local limits within which they shall exerclae

eir funections.

(2) Bubject to any rules made in this behalf, an In¥pector may, within the
locs! Umits for which he is appointed—- :

(a) enter, at all reasonable hours, with such assistants (if any),
L ‘ being persons in the service of the Brown or any local or othe(r pub){i)c
{gnanwmanty/ authority, as he thinks fif, any premises or place where employees are
’ employed or work is given out Yo eut-workers in any scheduled employ-
ment in respect of which minimum rates of wages have been fixed
under this Act, for the purpose of examining any register, record of
wages or notices required to be kept or exhibited by or under this Aet:
' gir ruleg made thereunder, and require the production thereot for insjee-
on7; )

(b) examine any person whom he finds in any such premises ov
place and who, he has reasonable cause to believe, ig an employee
. employed thersin or an employee to whom work is given out therein: -

(6) require any person giving out-work and any out-workers, to
give any information, which is in his power to give, with respect to
the names and addresses of the persons to, for and from whom the
" work s given out or received, and with respect to the payments to
‘be made for the work; ) ‘ )
(d) teke cop'es of any register, vecord of wages or notices or of»
" any portions thereof; and - s : :
_ (e) exercige such other powers as may be preseribed. ; _

. (8) Bvery Inspector'shall be deemed to be a public servant within the mean-

ing of the Tndian Penal Code (XLV of 1860). :
' 90. Olaimg.-—(1) The appropriste Government may, by notification ir.l the
officia] (iazette. appoint any Commissioner for Workmen's Compem,:atmn' or
other officer with experience -as & Judge of a Civil Court or &s & stmendl-ary
Mggiisﬁr'ate fo be the Authority to hear and decide for any specified aren all -clajvxs .
aﬂéiﬁg out of payment of less than the minimum rates of wages to employees'-'f
emploved or paid in that area. S

(9) Where an employee is ‘paid less than the minimum rates of we.,qeig?‘:ﬁ’e".fi
gor-hid clagé of work under this Act, the employee himeelf, or ary 182"?_‘ practi- -
toner ot any official of a registered trade union authorised in writing t6 ‘®ot on
" 1ls Bohalf, of anv Tnspector, or anv person fcting with the nermission of thé:
Buthority spnointed under eub-section (1), may apply to such Authdrity for a-
direction urider sub-section (8): : ‘
£ Provided Yhat every such application shall be presented within -gix months

frorn’ the da¥e on_which fhéﬂ minimnm Wﬁg@‘r‘i became pay{iblﬁ"
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Provided further that any application may be admitted after the said period
f six months when the applicant satisfies the Authority that he had sufficient
ause for not making the application within such peuod

(8) When any application under sub-section (2) is entertained, the Autho-

eing heard, and after such further 1nqu1ry if any as it may consider neces-
ary, may, without prejudice to any other penalty to whiclk the employer may
% 'be liable under this Act, direct the payment to the employee of the amount
by which the minimum wages payable to him exceed the amount actually paid,

together with the payment of such oompensailon as the Authority may think
fit, not exceeding ten times the amount of such excess and the Authority may
direct payment of such compensation in cases where the excess is paid by
+the employer to the employee before the disposal of the application.

(4) If the Authority hearing any apphcfﬂamn under this section ig satisfied
that it was either malicious or vexatious, it may direct that a penalty not
exceeding fifty rupees be paid to the employer by the person presenting the
application.
(6) Any amount directed %o be paid under this section may be recovered—
(a) if the Authority is a Magistrate, by the Authority as if it
were a fine imposed by the Authority as a Magistrate, or
(b) if the Authority is not a Magistrate, by any Magistrate to
whom the Authority makes application in this behalf, as if it were a
fine imposed by such Magistrate

(6) Every direction of the Authority under this section shall be final.

.(7) Every Authorily appointed under sub-section (I) shall have all the
powers of a Civil Court under the Code of Civil Procedure, 1908 (V of 1908),
for the purpose of taking evidence and of enforcing the attendance of witnesses
¢ and compelling the production of documents, and every such Authority shall
" be deemed to be a Civil Court for all the purposes of section 195 and Chapter
XXXV of the Code of Criminal Procedure, 1898 (V of 1898).

number of employees employed in the scheduled employment in respect of
which minimum rates of wages have been fixed and in such cases the maximum

not exceed ten times the aggregate amount of such excess.

(®) The Authority may deal with any number of separate pending applica-
tions .presented under section 20 in respect of employees in the scheduled
employments in respect of which minimum rates of wages have been fixed, as
% a single application presented under sub-section (I) of this section and the
* provisions of that sub-section shall apply accordingly.

" less than the minimum rates of wages fixed for thab ecruployee’s class of work,

* or less than the amount due to him under the provisions of this Act, or mfrmges
any order or rules made under sectio - 13- shall be punishable with imprison-
ment of either description for a term wnich may extend to six months or with
fine which may extend to five hundred rupees. or with both:

Provided that in imposing any fine for an offence under this sub- seotlon the
“Court shall take into consideration the amount of any compensation r\headv
awarded against the accused in any p1ocﬂedmvs taken under section 2()

(4) 117‘7 elllployu who fails o mainbain & Leg“m{‘“ or ‘C”“’A reqgn i d ‘!.’:O he
reaintainad under section 18 shall be punishable with fine which ¥ extond
to five hundred rupees,

(%) No Court shall take cognizance of a complaiph againsd any person fog:

£ 1ty shall hear the appiicant and the e1np10ver or give them an opportunity of

21. Single application in respect of a number of employéés —(1)- A single °
application may be presented tnder section 20 on behalf or.in respect of any .

comnpensation which may be awarded under sub-section (3) of section 20 shall

22, Penalties and procedure.—-(1) Anyv employer who pays to any employeef
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an ollenves under sub-geetion (I), untess an application in rospoct of the facts

constituting the offence has been prosented under section 20 and has been
granted wholly or in part, and the Authority granting such application has

sanctioned the mal:ing of the complaint.

(4) No Court shall take cognizance of an oftenve under sub-section (2) except
on a complaint made by, or with the sanction of, an [nspector.

(5) No Court shall take cognizance of an offence—

(a) under sub-section (1), unless complaint thereof is made within
one month of the grant of sanction under sub-section (3);

(b) under sub-section (2), unless complaint thereof is made

within six months of the date on which the offence is alleged to have
been committed.

- 23. Exemption of employer from liability in certain ecases.—Where an
employer is charged with an offence against this Aet, he shall be entitled, upon
complaint duly made by him, to have any other person whom he charges as
the actual offender, brought before the Court at the time appointed for hearing
the charge; and if, after the commission of the offence has been proved, the
employer proves to the satisfaction of the Court— '

(a) that he has used due diligence to enforce the execution of this
Act, and

(b) that the maid other person committed the offence in question
without his knowledge, consent or connivance,
that other persen shall be convicted of the offence and shall be liable to the

like punishment as ¥ he were the employer and the employer shall be dis-
charged : =

/

Provided that in seeking to prove, as aforesaid, the employer may be

examined on oath, and gbe evidence of the employer or his witneus, i uny,

shall be subject to cross-examination by or on behalf of the person whom .tns -

employer charges as the actual offender and by the prosecution.
24. Bar of suits.—No Court shall entertain any suit for the “recovery of
wages in go far ag the sum so claimed—

(a) forms the subject of an apphcatlon under section 20 which has
been presented by or on behalf of the plaintiff, or

i (b) has formed the subject of a direction under that section m

favour of the plaintiff, or

(¢) has been adjudged in any proceeding unde1 that sectlon nob
to be due to the plaintiff, or

(d) could have been recovered by an application under ,thab section.

25, Contracting out.—Any contract or ag’reemenﬁ whether made “béfore or

" after the commencement of this Act, whereby an employee either 1ehnqumhes or

reduces his right to a minimum rate of wages or any privilege of “concession

-aceruing o him undes this Act shall be null and void in so far as it purports

to reduce the minimum rate of wages fixed under this. Ach.
26. Exemptions and exceptions.—(I) The appropriate Government may,

vsubJect to such conditions if any as it may think fit to impose, direct that the

provisions of this Act shall not apply in relation to the wages payable to
disabled employees.

" (2) The applopuate Government may, if for special reasons it thinks so fif

by notification in the official Gazette direct that for —such period as it ingy

pﬂcxf\ the provisions of this Act or any of them shall not apply to all
class of employees emplovoJ i1, any scheduled employment or to
where thers iz carried on a scheduled employmant. ,

/
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Nothing in this Acb shall apply, to the wages payable by an employer v
é"oer of his family who is living with him “and is dependant on him.

%ﬁanatzun ~~In this sub-gection a member of the employer’s family shall
ed to include his or her spouse or child or parent or brother or sister.

27 Power of % Government to add to Schedule.—The appropriate
overmupeut, atter giving by notification in the official Gazette not less than
hiree months’ notice of its intention so to do, may, by like nofification, add
o either Part of the Schedule any employment in respect of which it is of
pinion that minimum rates of wages should be fixed under this Act, and
hereupon the Schedule shall in its apphcamon to the Provines’be deemed
e amended accordingly. ' :

28. Power 0f Ceniral deernment to
ment may give directions to a P
execution of this Act in the

29, Power of the Central Government to make rules.—The Central Govern-
ment may, subject to the condition of previous publication, by notification i
the official Gazette, make rules prescribing.the term of office of the members,
the procedure to be followed in the conduct of business, the method of voting,
the manner of filling up casual vacancies In membership and the quorum
necessary for the transaction of business of the Central Advisory Board,

80. Power of appropriate Government to make rules, —(1) The appropriate
Government may, subject f0 the condition of previous publication, by notification
in the official Gazette, make rules for carrying out the purposes of this Act;

ive directions.—The Central Govern.
overnment as to the carrying into

nay—

(@) prescribe the term of office of the members, the procedure to
se followed in the conduct of business, the method of voting, the man-
ner of filling up casual vacancies in membership and the quorum neces-
sary for the transaction of -business of the committees, sub-commit-
tees, advisory committees, advisory sub-comnmittees and the Advi-
sory Doard;

(b) prescribe the method of summoning witnesses, production -of
documents relevant to the subject-matter of the enquiry before the
committees, sub-comittees, advisory committees, advisory sub-
committees and the Advisory Board;

(¢) prescribe the mode of computation of the cash value oi wages
fies at concession rates;

(d) prescribe the time and condltlons of payment of, and the de.
duc‘olons permissible from, wages;

: wages fixed under this Act;

(f) provide for a.day of rest in ev ery period of seven days and for

- the payment of remuneration in respect of such day;

(9) presecribe the number of hours of work which shall conbbwube a
rormal working day, . ’

(h) prescribe the cascs and circumstances in wiieh an empioye *

» etaployed for a period of less than the requisibe number vf hours con:

L stituting a nolmql working day shall not be entitled to receive wages
“for a £l normal working day:

(i) preseribe the form of registers and rc,uz s to be imaintained
aind the purmculars to be cntelod in such yogis and roc ord..%;
. Quit u,:nr 1967
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(2) without prejudice to the generality of the foregoing power, such rules )

in kind -and of concessions in respect of supplies of essential commodis

(¢) provide for giving adequéte pubhclty to the minimum Lates oi.
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(f) provide for the issue of wage books and wage slips and pres-
crlbe the manner of making and authenticating entries in wage books
" and wage slips;

b (k) prescribe the powers of Inspectors for purposes of this Act;

(1) regulate the scale of costs that may be allowed in proceedings
under section 20; ’ :
(m) prescribe the amount of court-fees payable in respect of pro-
ceedings under section 20; and
, (n) provide far any other matter which is to be or may be pres-
‘ eribed. s -

THE SCHEDULE
[Bee secticns 2(g) and 27)
PART 1

1, Employment in nany woollen carpet making or shawl weaving
‘ establishment. .

9. Employment in any rice mill, flour mill or dal mill.

8. Employment in any tobacco (including bidi making) manufacfory.

4. Employment in any plantation, that is to say, any estate which s
maintained for the purpose of growing cinchona, rubber, tea or
coffee. .

5, Employment in any oil mill,

6. Employment under any local authority.

7. Employment on rcad construetion or in building operations,

8. Employment in stone breaking or stone erushing.

9. Employment in any lac manufactory.

10. Employment in any mica works, +
11. Employment in public motor transport,
12. Employment in tanneries and leather manufactory..

PART II

1. Employment in agriculture, that is to say, in any form-of faiming, includ-
" ing the cultivation and tillage of the soil, dairy farming, the production, culti-
" vation, growing and harvesting of amy agricultural or horticultural commodity,
the raising of live-stock, bees or poultry, and any practice performed by a
farmer or on a farm as incidental to or in conjunetion. with farm operations
(including any forestry or timbering operations and the preparation for market
and delivery to storage or to market or to carriage for transportation to market
of farm produce);
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